IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON
CRLMP NOCS. 17982- 17983/ 2011
CRIM NAL APPEAL hkg.1102-1103 OF 2011
KONDURU DAYAKARREDDY AND 4 ORS. APPELLANTS
VERSUS
STATE OF AP RESPONDENT
W TH CRLMP NOS. 17986- 17987/ 2011 I N CRL. A. NCS. 1100- 1101/ 2011

CRL. MP. NCS. 17984- 17985/ 2011 I N CRL. AL NOS. 1093-1094/ 2011

ORDER
The request for recalling the order passed by this Court
on 18th July, 2011 is rejected for the present.
The Crimnal Mscellaneous Petitions are disposed of

accordi ngly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)
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